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4. Since the Petitioner and the Committee of Creditors have not suqqested or

proposed any substituted name, therefore, as per the provisions of the Code

the Registry is directed to refer this matter to IBBI, New Delhi for appointment

of Insolvency Professional. Tlll the appointment of the substituted Insolvency

Professional, the existing IRP lv'lr. Jitesh Gupta shall take all necessary steps as

prescribed under the provisions of the Insolvency Code so that the process of

Insolvency should not get adversely affected. This Praecipe is allowed as

directed above.

BHAsKARA 
Member (Judicial)

Date : 03.10.2017
Ug

M.K. SHRAWAT
Member (Judicial)
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